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MINISTRY OF FINANCE
(Department of Revenue)
NARCOTICS CONTROL BUREAU
NOTIFICATION
New Delhi, the 25th June, 1997

G.5.R. 350(E).—In exercise of the powers conferred by section 9 read with section 76, of the Narcotic
Drugs and Psychotropic Substances Act, 1985 (61 of 1985) the Central Government hereby makes the following
rules further to amend the Narcotic Drugs and Psychotropic Substances Rules, 1985, namely :

1. Short title and commencement. (1) Theae rules may be
called the Narcotic Drugs and Paychotrople Substances (Amendment)
Rules, 18897.

(2 They shall come into force from the date of their
publication in the 0fficial Gazette.

2. In rule 35 of +the Narcotic Drugs and Psychotroplc
Substances Rulea, 1985 (hereinafter referred to as the principal

rules) the following proviso shall be inserted, namely

"Provided that nothing contained in this rule shall apply
in case the drugs are manufactured by Government opium factory or
by chemical staff employed under the Central Board of Exclse and
Customs or any person authcrised by the Narcotlcs Commisaloner by
a special 1licence for purposes mentioned in Chapter VIIA
Provided further that the Narcotics Commlissioner shall consult
the Drugs Controller General of India before ilssuing a 1licence
under this Chapter.” .

3. In rule 38 of the principal rules after the word and
figures “"rule 37", the words and figures "or under the proviszo to

rule 35" shall be inserted.
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4. In rule 39 of the principal rules after the words and
flgures "rule 37", the words and flgures "or under the proviso to

rule 35" shall be inserted.

5. In rule 53 of the principal rules the following proviso

shall be inserted, namely :-

“"Provided +that nothing in thia rule shall apply in case
the drug substance is imported into or exported out of India
subjJect to an import certificate or export authorisation 1ssued
under the provision of this Chapter and for the purposes

mentioned in Chapter VIIA.™

6. In rule 65 of the principal ruleas the following proviso

shall be inserted, namely :-

"Provided that nothing contained in this rule shall apply
in case the psychotroplc substances specified in Schedule-1 are
manufacture@ﬁ, possessed, tranaported, imported inter-state,
exported 1inter-state, =sold, purchaszsed, consumed or used sublect
to other provisions of this Chapter which appllies to psychotropic
gsubstances which are not included in Schedule-I and for the

purposes nentioned 1in Chapter VIIA.

Provided further that the suthority incharge of the drug
control in a State referred to 1n sub-rule (2) of rule 65 shall
consult the Narcotics Commissioner beforc issuing & licence under
rule 65 in respect of psychotropic substances Iincluded in

Schednle-I."
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7. After chapter VII of the principal rules, the

following Chapter shall be 1inserted, namely :-

"CHAPTER VIIA

Special Provialons regarding manufacture,
possassion, transport, import-export, purchase
and consumptlion of narcotic druga and
paychotropic substances for medical and

scientific purposes

67A. Notwlithstanding anything contained 1in the foragoing

provisions of these rules -

(a) & narcotic drug4 and psychotropic subatance may be

used for -

(1) aclentific requirements including analytical
requirements of any Government laboratory or any research

institution in India or abroad;

(11) very limited medical requirements of a foreigner by
a duly authorised person of a hospital or any other satablishment
of the Government especially approved by that Government;
"
(111) the purpose of de-addictieon of drug addicts by
Government or local body or by an spproved charity or veoluntary
organisation or by =such other 1ngtitution as may be approved by

the Central Government;

(b) persons performing medical or scientific functions
shall keep records concerning the acquisition of the substance and
the detalls of thelr use in Form 7 of these rulea and such

recorda are to be preserved for atleast two years after +thelr
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(¢) & narasdtio druni aﬁaggaychotropie subatance may be
supplied or dispensed for use to a foreigner pursuant to medicsl
prescription only from the authorised licensed pharmacists or

other authorised retail distributors deaignated by authorities
responsible for public health."
8. In the principal rules after Form No. B, the following

Form shall be inserted, namely :-

"Form No.7

(See rules 35,53,64 anc 67A)

1, Name of the laboratory/research
institutlion/person/hospital/
dlispensary

2. Address

3. Name of the Lrug

q, From whom the drug was obtalned/purchased

Queantity (in grams)obtalned/purchased

Loy ]

Date on which obtaired/purchased

i

Detalls of Use i~

s.No. Date Quantity consumed Furposs Signature
of the user
Note: 1) This form shall be kapt for 2 years from the last

date of coneumption.

2 Thiz =h&all be produced for verificstion by any of
the offlicers empowercd under sections 41 or 42 of
Narcotle Drugs and Psaychotropic substances Act or
any officer-in-charge of a pollicoe station.”
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(F. No. 1/45/95-NCB (Coord.)]
REVA NAYYAR, Jt. Secy.

NOTE: The principal rules were published vide GSR 837 (E) dated
14,11.1985 &gnd subaequently amended vide 5.0, 786 (&)
dated 26.10,1992, 5.0.H93(E) dated 10.0R.1993, GSR 748 (E)}
dated 14.12.1993, GSR 543 dated 24.10.94, G5%® 32 dated
14.0%. 180K and GSR 556 (E) daled 1.07.1995.
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